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MR PEPUI Y-SPEAkER The hon 
Member may continue his speech on the next 
day.

15.57 hrs.

C O W IIU T IO N  (AMENDMENT) BILL* 
(Amendment of Ninth Schedule)

SHRI C K CHANDRAPPAN (IVHiehery): 
I beg I > move for le^ve to introduce a Bill 
furthei to amend tht Constitution of India

MR Dfc PUT Y-SPLAkhR . The question
13

‘ That leave be granted to introduce 
a Bill further to atntnd the Constitution 
of Indu ”

The motion was adopted>

SHRI G K CHANDRAPPAN i I intro­
duce the BiU.

UTILIZATION OF CULTIV\BLE RAIL- 
WAY L\N D BILL*
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MR DEPUTY-SPEAKER : The question
i s :

“That leave be granted to introduce a Bill 
to provide for the utilization of land on both 
sides of railway track and other railway land 
for agricultural purposes” .

The motion m t  adopted

nfcir f in *  : *t f a # z r r  *pt to r
TTcTTf I

MR. DEPUTY SPEAKER- The next 
two Bills are standing in the name of Shn 
Bhogendra Jha But the hon Member is 
absent

SHRI S M BANERJEE (Kanpur) j He 
has been sent to jail.

15.59 fcra.

TILM INDUSTRY WORKERS BILL 
By Stmt S C Samanta—Contd

MR. DEPUTY-SPEAKER: The House 
will now take up further consideration of the 
following motion moved by Shri R. S. 
Pandey on the 14th April, 1972 —

“ That the Bill to provide machi­
nery for fixation of wages and for in> 
provement of working conditions of work­
ers in the Film Industry, be taken into 
consideration "

Shn J  M Gowder—-absent Shri Bade— 
Absent.

AN HON MEMBER: Mr. Gowda is 
here.

16 fcra*

SHRI D B. OHANDRA GOWDA (Chi- 
kamagaJur): Mr. Deputy-Spcaker, Sir, I  
would like to speak— {Intenuptm).
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